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36
! Debtors and

en
i :E‘lﬁ the Government, wherever they
o 't necessary, to arpoint Military
D"pl‘x/trs and other Bur. peans, besides
ect}" Collertors, to act as a-sessors.
Iang )lons XCIV and XCV were
anllosed 80 a8 to staud afier Section
A
of 1€§ie\§3LSON moved the omission
repgy o2 of Section XCV1I as being
o ofgl Provided for by Rules 31 and
16 same Section.
Bt to.
avel,({::;’n CCXVIII was passed after
Bect; amendment.
B3seq ous CCXIX and CCXX were
qf Whic}:mer umqndments, the effect
or wily. “WHS to incresse the penalty
deliyg Wy neglecting or refusing to
gec:, lists, returns, &c,
““thor}on CXXI (which preposed to
Song, % the Collector or Commis.
Partjye b setl,_]e differences between
Madg o, Tespecting deductions to be
on ¢}, 1 ACcount of Duties) was omitted
Who the Otion of Sir 13arnes Peacock,
0 pey e“g’ht that parties should be left
B6lyey, Such matters between them-

My
Biy be Winson then moved that the

€ rappi
,if‘gl'eedl t:)"ted as amended.

Sl : ;
adjy n:(’nsl‘]emtlon of the Bill was
ltg Sittiy, aud the Council resumed

g . .
:“ the M(:l;f‘c'l ﬂf?J-'llrned at 10 o’clock,
°~m0m,0" lon of Sir Bartle Frere, till
¥V morning at 7 o’clock.

D
"ursday, July 12, 1860.

oM
d&}’ Dresgﬁf_’" of the Council was this

. ". —
“tulday, July 14, 1860.

Prespyr:

The
Hopy,
y 1o the Chiof Justice, Vice-President,
";"‘"ble 8i 1n the Chuir,
]
Rigrere, 1L B. E. | I, Forbes, Eq.,

t l( ~
3 on'ly ) A. Sconce, Esq.
y ?jn' o 3. wit. und o

Hon'ble 8ir M. L,
Wells.

P
UBLIg CONVEYANCES,

b} Uy CLw
Q theLLRK presented a DPetition
Blabitants of Caleutta

By
k\“ngtOn' Eq
*

[JuLy 14, 1860.]

Creditors Bill. 862
conrerning the Bill * for regulating
Public Conveyances in the Towns of
Caleutta, Madras, and Bombay, and the
several stations of the Settlement of
Prince of Wales’ Island, Singapore,
and Malacca.”

Mr. SCONCE moved that the
above Petition be referred to the Se-
lect Committee on the Bill.

Agreed to.

INCOME TAX.

Tar CLERK also presented a Pe-
tition from Proprietors of permanently
gettled estates in Bengal, Behar and
Orissa, against the Bill « for imposing
Duties on Profits arising from Pro-
perty, Professious, Trades, and Offices.”

PAPER CURRENCY.

®

Tar CLERK reported to the Coun-
¢il that he had received, by transfer
from the Financial Department, a copy
of a Despatch from the Secretary of
State, on the subject of the introduction
of a Paper Currency for India

Mr. WILSON moved that the above
communication be printed.

Agreed lo.

DEBTORS AND CREDITORS,

The Order of the Day being read
for the second riading of the Bill
“for fucilitating arrangements between
Debtors and Creditors”—

Ste MORDAUNT WELLS suid, he
had already so fully explained the ob-
jects of this Bill, that he would not
trouble the Council with any further
observations in respect to it. He
would only mention that the Bill, as it
now stood, applied only to Bengul ; and
as he thought it desirable that its yro-
visions should be extended to the other
Presidencies also, he proposed, before
moving the second read'ng of the Bill,
that the words ‘at Forb St. Georze
or at Bombay” be insorted afier the
word “Bengal,” in the I10ih li.e of

Section L. .
fl:‘mi; VICE-PRESIDENT, in put.
ting the questi n, gaid that he thought
ble that the other Presi-

it very desira ; .
dencig; should have the benefit of





